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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 1044/94, : \ Dt.of Dacision : 1=9-94,

‘1. Adepu Lingaiah ‘ 12. 5k, TaffPaqual Hussain

2. Appeni Rayinder 13. V.Kpishna Rao
3, Mudlde Eswaraiah 14. V,.Ch.Azad

4, Ravyula Venumadhav 15. P.Veara Reddy
5. A.Manohar Rao 16, Ch.Radhakrishna

6. Gulam Ghouse 17. 8.V.Krishnaiah

7. B.Raji Reddy 18.A.R.Mohan Rao

8. Jangili Shankaraiah 19, Sk,Karimulla

9, 8. Surender Singh 20, G.9urya Kumari

10, K. Ramamohan Rao 21. V.Venkateswara Rao

t1. Md. Maqdoom Mohiuddin 22, M.Venkatanarayana Rao

(Applicants 1 to 12 gre® working at 4th respondent whers as
applicant 13 to 22 are working at 5th r?SPﬂﬂii?canigain)

Us

1« Union of India, rep. by
its Secretary, Dept. of
Telecommunications,
Sanchar Bhavan,

New Delhi.

2+ Tha Chairmen, Telecom Commission,
Sanchar Bhavan, Nesw Delhi.

3. The Chief Gengral Maneagsr,
A,P, Telecom Circle, Docor Sanchar Bhavan,
Abids, Hyderebad. }

4, The General Manager, Talecom,
\Jarengsl Telecom Area, Prodduturi Cnmplax, .
Il Floor, Hanumskonda = 506 001, a

5., The Gensral Manager, Tel acom,
Vi jayawada Telecom Di strict,
7 Stars Buildings, Labbipet, , .
B Uijayauada. . ». Respond erts,

Counsal for the Applicants : Mr. B.S.A.SATYANARAYANA

Counssel for thse Respondents : Mr. K.BHASKAR RAD, Addl.CGSC.

CORAM:
THE HON'BLE SHRI JUSTICE V.NEELADRI RAC : VICE CHAIRMAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) | [
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DA.1044/94

Judgement
( As per Hon, Mr. AsB. Gorthi, Member (Admn.) )

Heard Sri B.S.A, Satyanarayana, learned ﬁounsel
for the applicants and Sri K. BHaskar Rao, learned
counsel forrthe resp ondents,

2, The claim of ail the applicantsherein is for a

"period of
direction to the respondents to treat the/training (prior’ to

1=g6) undergonse by the applicants as on duty for the

purpose of incremahts. Their further prayer is for
grant of cm?sequential benefits notionaly up.to 1=10-90
and actually thereafter, ‘

3. The applicants are the Technicians/TTAs of the
Telecommunications Departmenf. Similarly situated
employeses approached the Bangalore Bench of the

Tribunal by filing, OA.156/92, The same was allowed

in favour of the applicants. therein witn a oarectign
to the resp&ndentéflhat euen‘in respect of those who

were selected and who had undergone training prior to
1=1-1986, the benefit of treating the period of train-

ing as service for fixation of increments should be

granted and that consequential benefits should be
calculated notionally upto 1=-10-1990 but actual payment

of arrears Jould-be given @ith effect from 1-10~-30,
Following seid judgement of the Bangalere Bench, this

Bench of the Tribunal also in'ﬂA.1423/93 granted simi-

lar benefits to the applicants thearein,

4, In view of the above, this 0A is allowed with a

direction te the respondents to treat the period af
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training of the applicanta as service for fixation
of imcrements notionally and the gplicants shall be
given the monetary benefits from 1-10-1990,

5. DA is ordered accordingly. No bosts./

_jt;j;f%ESZﬁEE?l (v, Neeladri Rao)

Member (Admn, Vice Chairman
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‘/E’?‘r'“.
Deputy Registrar(J)CC
To

1. The Secretary, Dept.of Telecommunications,
Unien of India, Sanchar Bhavan, New Delhi.

2. The Chairman, Telecom Commission, Sanchar Bhavan,
New I2lhie.
3. The Chief General Manager, A.P.Telecom Circle,
sk Door sanchar Bhavan, Abids, Hyderabad.

4, The General Manager, Telecem, Warangal Telecom ana,
Prodduturi Complex, II Floor, Hanumakonda-l. 2

5. The General Manager, Telecon,
Vijayawada Telecom Dist. 7 stars Buildings,
Labbipet, Vijayawada.

6. One copy te Mr.B.S.A.Satyanarayana, Advocate, CAT.Hyd.
™ 7. Cne copy to Mr.K.Bhaskar Rao, Addl.CGSC.CAT.Hyd .
8. One copy to Library, CAT.Hyd.

9, One spare copy.
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IN THE CE TTRAL ADMINWIS TRATIVE TRIBUNAL
HYLERZBAL BINACL 7 M trrsmo- =

Tiik HONW'BLL IlZP\.JUSTI CE V.NEELXDRI .RYO
V1CE-CHATIRMAN

AND

A B Gor th
THE BOW'3LL AR, frRAHG?Hodsd @ M(7.D.u)

DATEL: \ -Q\ A A A

ORDER/JUDGMENT

b

M.A.No./R.A/C.A.No .

. : in
0.A.No. - \ouu\qp‘.

{(T.A.No. (W.P,NO . )_

Admifted ‘and Interim directions
Issueg. -

Alfoweé._ ' |
—_— A R
Disppsed of with directions. \fqdb
Dism ssed ' ’ qggf}
Dismissed as withdrawn AC

Lismissed for Default,

Ordexs d/Re jected

No @rder as to costs.

Central Administrative Tribwnal
DESPATCH

- 1ZSEPIB9L
BYDERABAD Bt’fér@f






